
0. A.N0, 324/1998 

Order dated 24122003, 

I-Leard learned counsel for both sides 

and erused the materials placed on record.On perusal 

of the materials it is seen that the father of the 

Aoiicant succumbed to death on 17101973 while working 

under the Re.sonents as Gangman, leaving behind his widow, 

one son(the 	-licant) an• two daughters.It is also it 

in d15UtC that at the time of the death of the father 

of the Apolicant,the al.olicant was ared three 'iears & 

six months After attainint,,t1 	licant had rei,resented 
to the 	soident for roviUng aiointrnent on ccm)a5sjonate 

ground in order to renove the distress condition of the 

family and as there was no response, he approached this 

Tribunal in 0,2NNo936 of 1996 

2. 	 This Tribunal,on 262197 did not 

like to admit the said Orjcijj1 	iicatjn and while 

1isp sing of the sm,irectcd. the Resonents to dispose 

f the reresentatjon of the A licant and intimate the 

result thereof within a reasonable time. 

3. 	 Resondents have filea,  their counter 

statint, therein that the Case of the alicant was 

cot iered by the com'etent authttty,!ur5uant to the 

1jrectjcrj of this tribunal rendered in OA 1,10.936/1996 dt, 

26,2,1997;hut as the anziicant had alied much after 

the time limit seeking compassionate aointment,the same 

was rejected.Further it was noted that the renresentation 

dated 23.3.1990 alleed to hve been sent by the mother'  
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of the 	iiicant,ha not been receiv& }y the Resorents. 

It is therefore subrnjttei by the Resondents that since 

the case of Dilcant ha& aireay been examjne1 and  

rejectee by the Resonnts.tere rem;;ins nothing further 

to be done in thIs Case.iience,this Original Ao1jct10 

as Praved by the Resonents,to be ljsrnjssec1. 

4. 	 Durja the course of hearir1q,.Jearned  

Counsel for the aDpljcant by producing the circular Issued 

by the Ministry of Railys/Railway Board iated 15.2.2000, 

17.8,2000 and 28,7,2000 has i9rought to the notice of the 

Tribunal that since  general tManager of the Railways lias 

been ernowered to conIone the delay ul-)to 20 years in the 

matter of cornoassionate aonojntment and as the a'o1icant'g 

family is still in indigent cnditIn, ha1 the matter been 

olaced before the General ManaJer,the arljcant wôul
lop have 

been a000inted as in many other Cases,the General 	riacer 

had consjder the rjevances of such persons much after 

the delay, On erus1 of recors,jt is also seen that 

that the orer of rejection t,26.4,901/31,5,99 has been 

assed by the Divisional Railway Maner instead of placing 

the matter before the General Manager,who has been ernjowered. 

by virtue of the Railway Board's circular to codone the 

ielay of 20 years, 

51. 	 in the aforesaid premises, without exoressin 

any opinion on the merits of this O.A,,i quash the order of 

rejection under Annexure-R/l dt.26.4.99/31,5.99 and direct 

the Resonent N,2 to olace the matter before then aoncerned 

General Manager of the Railways for Consideration of the 

grievance of the alicant for orovidjn a000intrnent on 

Cornaassionate ground,The,  entire exercise shall be comp1ete 



Within a r'erioc of 90 days from the ELate of receIpt of 

a copy of,  this orr, Li1erty Is also irante to the 

Ap1icint to make a consolidate1 	iiction giving 

all ocrnents/cocurnentary • roof in sutport of the claim 

to the Genra1 Manaoer of the ccincerre1 RaIlways withIr 

a pericd of 15 days frorn the eate. of rci,t of a copy 

of this orsrr In the resuit,this original 	1jcatio 

is disoosed of.Nn cost 0  

4. 

(t4anoranjan Moharity) 
Mernber( Jwi.icLal) 


